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”Aﬁmiﬂistrétive Tribunals Act 188D ‘seeking the relief that the

appiicant is ent 1{1@u to penséﬂﬂ, an. h19‘ re-emp}oymeﬂt as  ah
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- said -~ authority- was‘,taken by this. Bench in O& 578/ 200G, OA

ex-serviceman

have decided to proceed with the case under Rule 1
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direction to the respondénts to pay. pension ‘from the date of -

retirement with arrears and interest at the rate of 18% per
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2. -+ .'None appeared on- Danaif of the applicant, as such we

of the CAT
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Procedure Rules 1%37.

The appli cant  was recruited  in Endian Air - Force on

e

13,7 5 ana QLGPﬂalUPG on 51,7;1%83 ‘ftsr Compietlon oi norma
term of engag ot dftel earnlng ppn510n Iron 1na1&1 Alr FQrce. a
4, Thereafter, the applicant was r anprﬁ a8 a tech sup

from 8.11.1983  ti1il 29;2.1996"the’ period -of '12 yeals ana 3

montns, the pemsion was not granted to him. "Yﬁ}fﬂé)md"

5.. The learned counsel for -the kﬁ_ﬁt;AMFJIELlEQ on 2001 SCC -~

(L&S)°707 Union .of Indla others V/s Rakesh Kumar - with Civil
Appeal HNo. 212172000 ~and - 2491-92/2001 decided on 30.3.2001.

Perusal of para 16 of the 'said ‘judgement makes it clear that a

person ‘who 18 . having quaiifylngA service of 10 years 1s.mot’

entitied to pens sionary benefits. = Similar view, following the
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“gf/szunu and CUA 1176/2000 decided on 20.11.2000 by CAT Ernakulam
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